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AD hon. Member: Why should old 
.men be interested? 

Mr. Speaker: Order, order. 

Election Expenses 
-j--

.617 J Shri Surendra Pal Singh: 
. L Shri Yashpal Singh: 

Will the Minister of Law be pleaseel 
to state: 

(a) whesther it is a fact that the 
Union Government have decided to 
abolish the present statutory limit on 
E-iection expenses; and 

(b) if so, the reasons therefor? 

The Deputy Minister in the Ministry 
of Law (Shri Jaganatha Rao): (a) No, 
Bir. 

Cb) Does not arISe. 

Shri Surendra Pal Singh: In view 
"of Parkinson's very correct observa-
tion that a "person's expenditure rises 
to catch up with his income', may I 
know how far the contributions of 
the business-houses to the election 
funds of various political parties In 
1he country are responsible for pulih-
ing up the election expenses? 

Shri Jaganatha Bao: The Election 
CommissiOn has no information about 
1his. 

Shri Surendra Pal Singh: If such a 
recommendatiOn is made in the future, 
would not IJhe acceptance of tile 
recommendation be taken as ..... . 

Shri Jaganatha Rao: I could not 
hear the question. 

5hri Surendra Pal Singh: If such It 
recommendation is made in the 
future by the Election COmmiSSIOn, 
would not that step be taken to 
mean ..... . 

Shri Jaganatha Rao: It is hypothe-
tical. 

Mr. Speaker: The answer has come 
already that it is hypothetical. 

Shri P. R. Chakraverti: May I know 
whether Government have got infor-

mation tIIlat in these elections, the ex-
penditure limit is always exceeded by 
four Or five times the prescribed 
lImit, and if so, how Government pro-
POSe to take a realistic view of the 
picture and do the needful? 

Shri Jaganatha Rao: Government 
are aware that the maximum "limit of 
election expenses is not being observ-
eel. That is why the Election Com-
mission in the month of September 
last requested the representatives of 
various political parties in Parliament 
to attend" a meeting, and invited their 
suggestions. The leaders who attend-
ed the meeting wanted time, and they 
said that they would give their sug-
gestions in November; some of them 
have given their suggestions while 
some have not. I understand that the 
Election Commission is going to meet 
representatives of various political 
parties some time in January or 
February and evolve a code. 

Shri Jaipal Singh: There is just one 
ordinary point that I would like to 
raIse with you. Sometimes, in reply 
to questions, the hon. Ministers say 
'(a) No'. and '(b). Does not arise'. 
I suggest that you should take a 
del'ision that it should be a two-way 
traffic. The reply should be that Gov-
ernment have decided not to abolish 
it, and so, the reasons therefor might 
also be given, indicating why they 
have decided not to abolish it. 

The MInister of Pood and Agricul-
ture (Shri C. Subramanlam): It is an 
existing thing. 

Shri Qauri Shankar Kakkar: Since 
it is almost an admitted fact that 
invariably the expenses are going up 
beyOnd the limit, may I know wlhether 
there has been or there is going to be 
any scrutiny of the election returns 
submitted so far, either by the Elec-
tion Commission or by anY other 
authority in regard to the breach of 
the maximum limit and if such a 
scrutiny has been ~ade. whether ~y 
prosecution has been launched With 
regard to wrong submission of election 
returns? 
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8hri JBIIIJI&lha Rao: If the maxi-
mum limit of the expenses Is trllDll-
gressed, it amounts to a corrupt prac-
tice and the election is liable to be 
set aside. 

Shrl C. K. Bhattaeharna: Has the 
Government received any suggestion 
that the system of submittina elec-
tion returns should be abolished? 

Shri Jagmatha Rao: No, Sir. 

Shri J. P. Jyotishl: Is there any 
check to see that the expenses do not 
go beyond the limits prescribed by 
the Government? 

M ~. Speaker: It has already been 
answered. 

Shrl A. P. Sharma: When the Gov-
ernment has got no machinery to 
exercise any check in respect of the 
expenses of the election being exce-
eded beyond the limit fixed by 
Government. what is the good of 
keeping this limit? 

Mr. Speaker: He is arguing. 

'itT lI'! fOfI\'i{ : ".!IT ~'fTlf "Ii <n: 
'lfr mm ~ '~r ~er;r ..rr 1ffir ~m~ 
..rr ~ ~f ~ r", ~iT"{ if; .,."t'li-6'IfT if;~
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at:~ ~~ : ~ <IT ~ ~ fi!; 
~l!:r~TW~ 

Shri Nith Pal: May 1 know whe-
ther the Government has taken Into 
consideration that a legislator, before 
he takes the oath of upholding the 
Constitution, has already under pres-
sure of circumstances, violated the 
law with regard to the law on the 
limits-a thing which may be denied 
here orally but in practice it is there 
and you, Sir, would also have wit-
nessed what has happened-may I 
know whether the Government is 
thinking, so that we all keep to the 
law, of taking ·into consideration 
luch constructive proposals like hav-
1972 (Ail L.s.D.-2. 

tng mobUe booths 10 that one of the 
p Ce5SUrel for incurring a higher 
expenditure is relieved? 

Shrl Jagmatha Bao: As the law 
st.and. today, the returns of election 
expenses are required to be filed by 
the candidate within 30 days of the 
declaration of the results and the 
accounts are open for inspection, by 
any person interested, in the office of 
the returning officer. It is for anyone 
to see the accounts, scrutinise them 
a:;.d know whether they are true or 
not. 

Shri Nath Pal: Sir, I am afraid he 
did not tollow my queation. I asked 
whether, in view of these things. 
tJhere was any proposal-

Mr. Speaker: The question was 
whether there were proposals to have 
a mobile booth. 

Shri Jagmalha Bao: As I said 
earlier, several proposals were made 
at the meeting convened by the 
EJedion CommissiOn. No decisions 
have been taken. The Election Com-
mission is going to call the represen-
tatives of various political parties 
again. 

&iBk FllDd for the (lOllllCnlctloa of 
Boads 

·618. Shri D. N. T!wary: Will the 
Minister of Traasport be pleaaed to 
state: 

(8) whether it is a fact tiIlat a sum 
of Rs. 42 lakhs has been -provided in 
the Central Sector of the Third Five 
Year Plan for covering the losses, if 
any, occurring as a result of thE' 
failure of the roads construc:tect ac-
cordi" ~ '" new techniques or to meet 
the ,. "'.. expenditure, if any, involved 
in th .0ptiOn of new techniques; and 

(b) if so, the amount so far utilised 
out of this fund and the purpose or 
purposes for which it was utilised? 

The MlDlster of Trausport (Sbri RaJ 
Ballad'llr): (_) Yes, Sir. 

(b) No amount from the fund has 
• been utilised so far as It has not yet 

been necessary to cover ·any 10Slell 




